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SHRI DINESH CHANDRA GOSWAMI :
Without guestioning the statistical data that
have been given, may I know from the hon
Mimister whether any study has been made
about the extent of malnutntion n this
country and the ways and means to combat
malnutrition n the context of national health
in the tountry ?

CHATTOPADHYAYA ©
Yes, St o, the malnatiion problcm  has been
engaging our attention  {or guite  =ome time
Recently, woe  had  mwuguiated some  new
schenies 1o feed the  school-going  children
and also some projets 1o give special foods
to chifdien and  school-g ung  boys who  are
suffening ftom malautiion
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PROT. D P CHATTOPIIDHYAYA
The scheme 15 already in operation, With
the passage of ume, its scope will he extended

Liegislation for LUnif orm Land Reforms

*231. SHRI HUKAM CHAND KACH-
WAL

SHRI SURBODII HANSDA :

will the Minister of AGRICULTURE

be pleased to state

(a) whether Government
bring Land Rcforms
basis ;

(b) if not,
therein : and

proposec to
Biix on an All-India

the difficulties involved

tc) the steps taken to remove the same ?

THE MINISTER OF STATE IN THB
MINISTRY OF AGRICULTURE (SHRI

CHAITRA 14, 1394 (DAKA)
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ANNASAHEB P. SHINDE) : (a) to {¢). Land
Reform is a subject 1n the State List and,
therefore, it is not possib'e for Parhament to
pass any law for the whole country regarding
land reform. The national policy on land
reform has, however, been laid in the Five
Year Plans and steps have bcen taken from
time fo time to persuade the State Governments
to follow the policy laid down by the Govern-
ment of India.
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SHRI ANNASAHEB P, SIIINDE : A
number of steps have been taken towards
land reform-. The hon  Member himself
may be awarc that when the country became
independent, the whole agricultural scenc was
dominated by fuedal interests, intermediaries,
etc  Of course, there has been progress but
not to our satisfaction., Thercfore, this
problem was taken up in the Chief Ministers’
Conference The Centra! Land Reforms
Committee which was constituted went into
this pioblem. The recommendations of that
Committee have been made available to the
State Goveinments The Prime Minister as
well as the Minister of Agriculture addressed
communscations to the State Governments.
After elections, again a fresh ¢o>mmunication
has been addiessed to them. I quite sce the
possibility of a number of State Legislatures,
as scen from Governors’ Speeches, thinking
of taken up in the immediate future new land
reforms legislation, lowering the land ceiling,
giving security of tenuwe, particularly, to
share-croppers, etc.
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gficfeafa & arg srqar g w<isa 9 guay
% fe afz usg g 1€ Fra A sd@
£ &Y Falg gIHIL W F1T AN JW gA
¥ v ME FHT A0 TEF DA TG
foa¥ qrenw & stfuw & sfas qfw A7,
oY wfadra & gva sfa & sy ?

SHRI ANNASAHEB P. SHINDE : 1
have already submitted that the new approach
is that “family™ should bz made tha unit for
ceiling, Al these recommendations were
placed on the Table the House. The Siate
Governments are expected to enact legislation,
lowering the land ceiling  Actually, in West
Bengal, under the DPresident’s Rule, a new
law has been enacted. We expect that West
Bengal Government will impleament
it. In Kerala, a new lawx has already been
enacted and it is under implementation. In
Assam, the ceiling has been fowered from 50
to 25 acres A number of State Governments
are taking stcps.
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SHRI1 PILLO MODY ; Itis irrelevant ..

APRIL 3, 1972
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MR. SPEAKER : You don't go on
speaking all the time. You are the only
Member who has got this monopoly,

SHRI PILOO MODY : 1t is completely
irrelevant. When a relevant questron i3
asked you don’t insist on a reply, and when
an irrelevant question is asked you allow it
This assembly i1s not a jok: to fool the people
that you have a Parliament in this country.
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SHRI JYOTIRMOY BOSU
allowing a discourse hare on land
Just T want to know that,

. Arc you
1eforms ?

SHRI PILOO MODY : Why should he
not take this up in his Party 7 He cannot
rarse his voice in his Party  We can discuss
this 1n his home with fum, not here

HAN wglaw WA qIEg R
g ama A g ar W@ & sufiav
qz ATEY TG 7

SHRI ANNASAHEB P, SHINDE : 1 am
sorry the hon. Member 1s unnccessarily
confusing the definition of landless labour
with land-holders. In fact, for ceiling
purposes, 1 have submitted that the family
should be trcated as a unit and the ceiling
imposed with reference to the family. He is
referring to the landless. As I said, husband,
wife and minor children are to be treated as
a family.

it WEAIT : oa gEIL IWI wAw W
FTEE & AT 9T 1T F A7 30 OFE FHtT
R ofs7 gfr wee1 § 3% Aw qv wgAY
& o awmsr Y wrd aeafy 95 o1 @
& @ & Wy adtzn § g Afr B
TTETHTIT 7 gHY T2 NAANE %) 497 29%
fog #1§ sratawmw &0 fF S99 & v
Ewdra QAT fgg arfF i waq aqry
ot @ & IAF w T 7 Q).
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weuw A" : ATEY, ATET | UE
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arcag ag fo o w@zg W z&8F fou
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FEqA WEYIT : Wl AT A1E @Y
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SHRI S. M. BANERIJEE : This Govern-
ment, in this House and outside, promises
to distribute Jand to the landless labour. 1
would like to know from the hon. Minister
whether it is a fact that the majority of the
landless belong to the Scheduled Castes and
Scheduled Tribes and other Backward Classes
and if so, whether concrete steps have been
taken cither by thc Centre or by the States,
to distribute land to the landless, specially
to Harijans ?

MR. SPEAKER : This is a simple ques-
tion as to whether the Government contemp-
late bringing forward any land reforms Bill
and you are going into details.

SHRI S. M. BANERJEE : I hope in the
Land Reforms Bill, the Landless Bill also
will be covered. That is why I put this
question,

MR. SPEAKER : There is no limit to
the flight of your imagination,

SHRI PILOO MODI : Actually, the only
relevant question is that of Mr, Kachwai.

SHRI ANNASAHEB P. SHINDE : As
regards distribution of land to Scheduled
Castes and Scheduled Tribes, I think the
major portion of the benefits of the land
_reform legislation has gone to Scheduled
Castes and Scheduled Tribes, which is also our
policy.

- st wEA fagrdt s wee
AT, T AT N AiwHF swiforw A

CHAITRA 14, 1894 (SAKA)
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T ¥ gAY k@A ¥ g7 wAr @ R qw A
wiagaY Y argry ag W@t & wafq faad
wfafty oz ¥ wa oy Ffus gfads
5% § | 7a1 xawr g ag & fe oy wafeat
ST 3t oY Sr Qg JHIT 9T [/
FF & o IF IT AT Y gErAT ST T
g ? 3 qf g #1 A Azafent w9
fregedr s dad ez g ?

SHRI ANNASAHEB P. SHINDE : The
number of the landless is increasing. Even
population is increasing. I don’t say propor-
tionately. But the point is, there is relevance
in the point raised by the hon Member. Many
uneconomic holders find it difficult, parti-
cularly the smalil hoiders, Therefore, there
is some case for studying the point raised by
the hon. Member, but by and large, 20 to 22
per cent of the population is landless.

Facillties for Fishing Vessels at Major Harbours

*232, SHRI D. P. JADEJA : Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether Government are aware that
landing and berthing facilities for fishing
vessels at major harbours are not adequate ;
and

(b) I so, the steps
improve the harbours ?

being taken to

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE) : (a) Yes, sir.

(b) A sum of Rs. 13.50 crores has -been
provided during the Fourth Plan for construc-
tion of fishing harbour, at major poris.
Administrative sanction have already been
issued for Rs 12.86 crores in respect of
Cochin, Bombay, Madras and Roychowk.
The harbours under consideratjon are Paradeep
and Visakhapatnam.

SHRI D. P, JADEJA : I would like to
know whether Government is aware of the
fact that there are international fishing vessels
off the coast of Saurashtra-Gujirat. Is the
Government considering setting up a major
fishing harbour anywhere on the coast of
Gujarat ? '





